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SHRI A. G. KULKARNI: You are
“away. You have not gone to the Supreme
Court, (Interruptions).

THE VICE-CHAIRMAN (DR. (SHRI--

MATI) NAJTMA HEPTULLA): I am not
allowing anybody on this. Don’t write any-
thing on this subject. (Interruptions).

" '1.STATUTORY RESOLUTION SEEK-

ING DISAPPROVAL OF THE SOCIE-

TIES REGISTRATION (DELHI

AMENDMENT) ORDINANCE, 1983
(NO. 3 OF 1983)

2.THE SOCIETIES REGISTRATION
(DELHI AMENDMENT) BILL, 1983.

THE VICE-CHAIRMAN (DR. (SHRI-
MATI) NAJMA HEPTULLA): Now, we
wil] take up the Statutory Resolution by
Shri Jagannathrao Joshi and the Societies
Registration (Delhi Amendment) Bill, 1983
Yes, Shri Joshi,
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGANNATH KAUSHAL): Sir, I beg
to move:

“That the Bill further to amend the
Societies Registration Act, 1860 as in
force in the Union Territory of Delhi,
as passed by the Lok Sabha, be takem
into consideration.”

Sir, as explained in the Statement of
objects and Reasons, the main object of
this Bill is {0 expand the coverage of the
Societies Registration Act. 1860 in its "ap-
plication to the Union Territory of Delhi.
In fact these amendments should have
been made long back. The Act itself did
not, perhaps, receive the attention it de-
served because of the fact that it deals
with a mattcr covered by and entry in the
State List and Parliament’s competence 1o
amend the Act i restricted to its applica-
tion to the Union Territories only.
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The genesis of the propsed amendments
is a proposa] of the Department of Sports
for establishing a society, mnamed the
Sports Developmert Authority of India.
While examining the proposal, it was found
that the Societies Registration Act, 1860
as applicable to the Union Territory of
Delhi did not provide for registration of
societies for promotion of sports and
games. In view of the urgent need for
processing the proposal of the Departmemt
of Sports, it was considered appropriate to
amend the Act by an ordinance. We also
thought of utilising the occasion for
bringing within the ambit of the Act not
only societies for the promotion of sports
and games but also other Gcieties which
are of importance and can play a signi-
ficant role from the point of view of the
promotion of the concept of a welfare
State and the values enshrined in the Con-
stitution. ' T e

We have, therefore, proposed to extead

~ the scope of the Societies Registration Act,

1860 ag it applies to the Union Territory
of Delhi, to include therein societies for
the promotion of social welfare, societies
for the promotion of activities coaducive
to the protection and improvement of
natural environment and societies for the
promotion of compassion for living crea-
tures, in addition to the societies for the
promotion of sports and games.

I may also mention in this conmection
that the intention of the Government is to
bring before the House in Jue course a
more comprehensive  legiflation on the
subject and with this end in view, the Gov-
ernment has already taken a decision to
refer the revision of the Act to the Law
Commission,

The questions were proposed.

THE VICE-CHAIRMAN (SHRI SYED
ROHMAT ALI): There is one amendment
by Shri Shiva Chandra Jha.

SHRI SHIVA CHANDRA JHA (Bihar)-
Sir, 1 beg to Thove:

“That the Bill further to amend the
Societies Registration Act, 1860, as in
force in the Union Territory of Dethi,
be réferred to a Seleet Committee of
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the Rajya Sabha consisfing of
lowing Members, namely:—
. Shri R. R. Morarka
. Shri
. Shri

the fol-

Biswa Goswami

Shridhar Wasudeo Dhabe
)

1

2

3

4. Shri G. C. Bhattachaiva

5. Prof. Sourendra Bhattachafjee
6. Shri

7. Shri

8. Shri

9

Suraj Prasad

Rameshwar Singh

Hari Shankar Bhabhra
. Shri Kalraj Mishra

10. Shri Nepaldev Bhattacharjee

11. Shri Diperi Ghosh’

12. Shrimati Montider Kaur

13. Shri Shiva Chandra Jha

with instructions to report by the first
‘week of the next Session.”

The question was proposed.

SHRI SUSHIL CHAND MOHUNTA
«(Haryana): Mr, Vice-Chairman, Sir, 1 ap-
preciate the motives for allowing societies
catring to sports and games’ interests to
be registered under the Societies Registra-
tion Act and the intent to extend the cover-
-age of the Act to such organisations or
societies, I would commend, But I cannot
understand why an Ordinance was issued
in such haste when actually there was no
urgency, The hon, Minister does say that
-an urgent need was felt for getting this
Sports Development Auwthority of India
‘registered for purpose of the Asian Games
«or any other Gameg and in regard to this,
4t wag realised that there was a lacuna in
this Act. But if this urgent need was felt,
then, what has happened after the Ordin-
ance came into force? Because, as I under-
stand, till teday, no such society has yet
‘heen registered and if no such society has
‘been registered till today, then, I cannot
understang what was the urgency then and
why should the hon. Minister not have
waited for introducing a regular Bill in
‘Parliament instead of going in for this Or-
«djinance? As I understand, the power to
jssue an Ordinance is an extraordinary
power which is nof te be utilised, which is
not to be taken recourse to, for promul-
gating certain laws regarding which there
is no urgency, The facts do no; jusfify the
urgent steps taken by the hon. Minister
And thig is a backfloor introduction. Time
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and again, this House has voiced deep con-
cern over this exercise of getting laws pro-
mulgated through Ordinances. Parliament
should not have Beén by passed jn thfs
manner, The hon. Minister would have had
sufficient time to go throughl the Act and
also to cover other matters in regard to
which he is already envisaging the introduc-
tion of a comprehensive medsure. There-
fore, we should have avoided this ugly
eyesore, This is not an urgent thing, Every.
time, this is happening when Ordinances
on not so urgent matters are promulgated
when Parliamen: was about to meet. I
express my deep abhorrence over this.

430

Regarding providing for this society for
maintaining the various gtadia and so on,
1 would only say that it is not clear, the
hon. Minister has not made it clear, who
wi}l initiate this society, who will comprise
or man this society, whether fhis wifl be
solely manned by the Government, or
some other organisations, and whether
Members of Parliament 6r other eminent
persons from various bther organisations
would also be associdted with it so as &
give it a Jook that it is“not a polinical br-
ganisation of a wing of any political party
but an organisation representing national
interests. National interest must bg - safe-
guarded because the putpose LEHFRE mov-
ing this Bill says that the deficiency of the
Sicieties Registration Act, 1960, as in force
in the Union territory of Delhi with re-
gard to its coverage came into sharp focus
in connectiod with the processing of a pro-
posal of the Department of Sports for es-
tablishing a society by the name of the
Sports Development Authority of India for
the purpose of looking after the stadia
and other facilities constructed, renovated
or created for the Ninth Asian Games,
1981, and also for the purpose of promo-
ting gports. Tt is not clear, who are going
to be the personnel of such an organisa-
tion, of such a Society? This is most im-
portant.

Another aspect to which T want to draw
the attention of the hon. Minister is, that
it has been noted in the last few months
that these stadia which were constructed
for the purpose of promotion of games

and sports have been indiscriminately
used for the purposes other than
sports, It also came to my mnotice

tha; a part of the Indraprasha stadium was
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forcibly occupied by a large contingent of
the Delhi police and no rent was ever paid
to those people who were in charge of
the Indraprastha stadia, Now who ordered
this thing, under whose authority and why
was it done? I would also like to know
whether other people, who were really be-
longing to sport organisation, were preven-
ted during this period from using thestadia
or enjoying the amenities of the stadia for
the purpose of sports, ‘Also 1 have come to
know that politica] - organisations, being
wings of the ruling group, have organised
functions over there. Well, whether the
stadia were constructed for promoting the
interests of any political organisation or
this was to cater to the ‘naitonal interest of
promotion of sports and whether ¢his
amendment is being mioved and through
this amendment it js proposed to establish
another wing of the ruling-group under
cover of this Bill, I want the hon, Minister
to clarify. It is very jmportant. It has dis-
turbed the mind of the whole nation to
find. out whether  .the public money in
crores of rupees which hag been spent on
construction of these stadia is to be squan-
dered -or utilised for promoting the inte-
rests of any political organisation or group,

‘Another most important thing is that the
new stadia which have been constructed
are not the onlf forum for promotion of
sports. There are a number of other sta
dia over here and at other places for re-
creation and where games are played, Is
the hon. Minister or the Government
feeling the necessity of bringing all in the
sweep of this Society which is to be regis-
tered under the Societies Registration
Act? If so, I would wholeheartedly  wel-
come it because W see thay small orga-
nisations of gports, small sports societies
which could not be registered under the

Act, they are all flourishing at the expense .

of the national interest and the mational
interes; Is being sacrificed. That interest
must be protected at all costs.

In the end, T woulg again make a men-
tion that the hon, Minister should not
have brough; in this Ordinance because
his Ordinance seems to be a compulsory
neasure for the Parliament o approve of
it thig stage.

Thank ‘you. -

»
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SHRI SANTOSH KUMAR SAHU
(Orissa); Mr. Vice-Chairman, Sir, I stand

1o support the Societies Registration (Delhi,

Amendment) Bill, 1983, and oppose the
Resolution moved by hon, Member, Shri
Joshi,

Sir, it is a very small Bill with a very
laudable objective. It only wants to
bring in certain words like “promotion of
social welfare, activities conducive to the
protection and improvement of the natu-
ral environment etc.” which are very imp-
ortant subjects. By this provision, it seeks
to incorporate certain words by which the
spheres of activities can be enlarged and
it will be more conducive to the develop-
ment of these activities. As has been
rightly pointed out by the hon. Minister,
the object is that there must be some
authority to take account of the stadium
constructed by huge capital investment in
the Asiad and the consequential infrastruc-
ture that has been constructed in Delhi.

Sir, the reason why I support this Bill
and why I am taking interest in this Bill,
to my mind it is a very vital subjeci. Man
has evinced a lot of interest since the
dawn of civilisation in sports and games.
As you know, Olympics is a big event.
This word has come from the word
“Olympia”, the great Greek centre of
sports  But in India we did not taka so
much interest in sports after our indepen-
dence till the Asiad. Asiad not only gave
us the facilities, but it created a mew wave
of enthusiasm for sports lovers and sports-
men and the sports organisations in the
country. The whole world has felt today
that India has earned a name by organis-
ing the Asiad in the best possible way.
The participants who came from different
countries of the world have praised India
for organising the Asiad in the best of the
words which can be recorded in the
sports history of the world. Not only,
that it was our beloved leader, Shrimati
Indira Gandhi who took the bold step and
this has created a new wave of sports
participation and development -.in the
country. This was followed by the
famous Prudential Cup victory in London
in cricket. It has created a new urge among
the young minds. This new wave has
given an opportunity to develop our sports
activities throughout the country. In the
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developed countries as wel las in the deve-
loping countries all over the world, they
take a lot of interest in sports. The
modern slogan is' “catch them young”. The
boys amd girls who have the talent must
be put under scientific training. Our
hockey players were not able to play and
practice on the artificial turf on the home
ground though in international competi-
tions you have to play. Now they have
at least one stadium where they have the

artificial turf and they can play better in

the intermational competitions.

Now India has come in a big way on
the. map of sports organisation in  the
world after the successful holding of Asiad.
So we must think alike how we can also
contribute in the sphere of international
competitions or even Olympics, How
rigorous training amd incentive can be
-given to our sportsmen. So the objective
of starting the Sports Development Autho-
rity is very laudable and Such bodies must
be given proper and due guidance. But
T would like to humbly ask the hon. Law
Minister whether, the Sports Development
Authority can fulfil its obligations as the
name connotes. If we see the definition
of the word ‘“society” under the Societies
Registration Act, it is said in section 1 that
any seven or more persons, associated for
a literary, scientific, charitable purpose or
any such persons as described in section
20 of the Act by subscribing their names
to the Memorandum of Association and
filing the same with the Registrar of
Companies can form a “society” under the
Act. So, what is the Sports Authority of
India, what are the special articles of
association, what is the memorandum? It
will be very vague to register it under the
Societies Registration Act without going
into details of. 1 have my doubts, I
would put three fundamental questions and
with all his experience in legal termino-
logy, they may be clarified by him. Will
the Sports Authority of India be holding
the properties like the stadia and other
things created for the Asiad, which means,
will it act as the trustee of the Govern-
ment? Then it could have been registered

vader the Indian Trusts Act, How can .

you do it under this, then? The second
fundamental question is, between the diffe-
rent all-India organisations like the Indian
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Olympic Association, the All-India Foot-
ball Federation and the All-India Hockey
Association etc. there must be coordina-
tion because sports development. covers all
these items there must be proper planning
and coordination. All these cannot be limi-
ted to cover only Delhi and development
of the stadia and other things. Now comes
the other broader aspect of which I was
talking. What -is the meaning of “society? -
I have already said what'is there in the
definition in section 1 of the Indian Socie-
ties Registration Act. Any seven persons
signing the articles of associatiom, any-
body, and paying their contrtbution, can
register it. Now, the purpose behind it
must be very clear. We have achieved
something in the sports world. It must
be viewed very carefully. I would
humbly appeal to the hon. Minister to
this extent that if necessary, a separate
statute may be prepared for it in right
earnest so that the name which India has
earned today must be sustained, so that
our young men get proper training, sO .
that our sportsmen are given incentives,
so that many people having talent can
come forward and devote their life to the
development of sports. This has happened
in developed countries.

Now, there are two things which are,
to my mind, incongruous, The first thing
is a society. Where there is something
like voluntariness of membership through
the association, it controls its members
mostly. Then there is the question of
authority. Authority means  delegated
power. So, in the Sports Authority of
India, from whom will the power come?
From the Government? So, if there is
no co-ordination at the national level of
all sports Associations, how can we deve-
lop? Therefore, it is high time that you
thought over this Bill. This Bill j5 all
right; the Societies Registration Amend-
ment Bill has nothing wrong in it because
it covers sports now. It covers natural
environment. Now the country is taking
up the more important question of natural
environment also. With all his experience
as a legal expert, he may advise the Sports
Authority of India as proposed by the
Sports Department—whether it should be
registered under the Societies Registration
Act or whether a separate statute should
be built up to develop a national sports
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policy. It should really be the Sports
Authority of India to coordinate with the
different * sports organisations like the
Indian Olympic Asgsociation and other as-
sociations which are working so that the
national goal can be achieved, and then it
will be an ideal thing in our country.

So, Sir, with these words 1 support the
Bill and oppose the Resolution. Thank
you.

*SHR1 O. 1. JOSEPH (Kerala): Sir,
this is a very small Bill. But I fail to
understand why an Ordinance had to be
promulgated for bringing forward this
simple legislative measure. Sir, one intri-
guing aspect of this Bill is that an amend-
ment has been made to Section 20 to the
effect that Societies which are not function-
ing profitably would also be entitled to re-
gistration under the Bill, Yes, it is a
good thing to have societies without profit
motives. But in the objects and reasons,
emphasis has been given to the promotion
of sports and games and upkeep of stadia
etc. But I am afraid that the registration
of an entirely new society for promotion
of sports would only result in finding a
convenient berth for a few individuals.

Sir, the stadia etc. have been construct-
ed in Delhi with the resources of the entire
country, It is not the property of a
particular place. It belongs to the enmtire
country. Then is it not the responsibility
of the sports department or the Sports
Councils to maintain and manage them?
On the contrary it appears that they want
to hand if over to a nominated body of
six or seven shady characters with a view
to giving them means of livelihood. 1 do
not know what kind of constructive contri-
bution these people are capable of making
to the field of sports and games. i do
not know whether they propose to launch
a fund collection drive after the registra-
tion of the new society. Otherwise what
is the reason for this hurry. They claim
that it is for promotiom of sports. Sir,
while millions of our people are starving

*English translation of the original
speech delivered in Malayalam.
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is it not ridiculous for them to compete
with the international sports. Sir, my
humble feeling is that it is nothing short of
stupidity. How can you fight without
stamina, how can you compete without
stamina, If anybody has achieved some-

. thing somewhere it is due to his or her

personel merit only, Therefore, what I
want to know is whether this Society which
they now propose to form for ptomotion
of sports will give food, training facilities
and other mecessities to the sportsmen ali
over the country. Or is it only an agency
for collection of funds. These gentlemen,
seven or eight or fifteen, who constitute
this Society have to spend nothing. from
their own pockets, They are simply volun-
teering themselves for spending money
from others pockets. They have no inte-
rest in providing food, training facilities
and other requirement to our young sports-
men and women. Therefore, T feel that
this Bill has not been motivated by any
sincerity of purpose. I am of the firm
view that the practice of setting up nomi-
nated bodies should be immediately curb-
ed. There are many sports councils in the
country. Why cannot you constitute a
body by taking representatives from these
Councils. You can construct buildings
and set up institutions. But if you cannot
maintain and administer them properly it
is very shameful. This cannot be dane by
the Society, This has {o be done by the
Department itself. You can seek the
guidance of an advisory Committee  if
necessary. Thertfore, * what 1T want to
submit is that it is not proper to enturst
this work to a Society. . .

Thank you.

«ft wrfe cart o (SET owRW) ¢
qraqm grawmiy o, # awady
Waedom fagus F1 @Adw FEAT
IEAT F 1 Far &7 9 9gd a9
FEA FEAT AT W | F anFar
g 5 gt wravim geeql w1 =@
FomEg Fwr oarfgr 1+ o=Eq,
AT FTFIT AT WA, FA OACAIE QY
war,  Agr FIEECr E, ot fgwr @,
qqr aqrsr §ar g @r & AR grad-
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A
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W g 1 wwaw FQ@ §Q
¥ gag g W g
UF A gz g foume ¥ avare-
feai & fod =@ oww TEww &
FE AT A TAAE AL AR T
Sgi 9% #9 T & ger & A4
T o 1w O WEw R
FE T Wfaww qde & g7 -aaeE
g1 @ o At § s
F MF fggmm it @ w 2
R g7 # T@  w Tw
FAT AfgT o &Y Tofw ag
grt f5 ami & @ q@A Wk
T &9 4% § 9 wad 3
av JgE A oWy 9 gEdAra WY
90 § WX oW aA @ #5 @«Y
¥ aga o 98 W™ §, AfFAIN
F g qra M gEt ®t WL
waread A1 IR FEr S
o T &1 TAFLARE AT AN
afew aw faw gn 5 ofawge
F dow quury feeelr ® v @al
& Hew aq &, «fegw a4 § s &
F9 § 9 g ¥ w®Y I @Y
e gaF §, fRAmWl F A9d
asfrar & AR GdgT A9gT § Sq
# faeet § @mr Iy gwAE &
fag arfe @=f & fa3 w7 &1 A3
73+ wqy ar fad o @y & f
§ oqver ¥ AW A oa & oAy
E a9 A &3 W & 1 afE
AT & FAr A & K swaar
fr oo o fergea & g & AR
A fgederd @ wifgw o dEm



‘439 ' Societies Registration

[ wifiy aaeh]

feri ool ¥ FW oFX W O AK
AT AEt ¥ § 9w § MK F g
FoE AR Fwat A S €
§ aEwf a7 §HEEr FAT § IR
g & oY ok aga & arfEw
weamail &1 N wrarsfeai =T
# | 37 B FEATTE KT AT FEAT
8 ™ & far Wt L syaedr
T el § 1 gHI STR wew §
woaifed faarm & AT e
2 R Al AR s § g
geTAR g F F9 AN T
37 A1 geN § frE gy wifen
2T ST WO IW AESAfAE g AT
oUT F T T T ST 9%
geT FEAEl FT ST AMMEA )
oY it -rarafeat W § S oaT
G W FwE § W A woAd
@t FTh § 1 g faw ¥ dav
wragta . Afge & qEr &
gl = ofsas & FT RN
wTX Frer Wl grnafeal 9T §9
Ew @ AR 9T T T fra
Y & g (oo #7 @A war
F qof w7 ¥ AR § W ¥ WA
geeql ¥ FgAT ARAT g6 musy
ST F1 fErgRaT aWTE geET AuY
Tat famgEarT a1 @7 § 1 1860 F
FHA O 1983 A F3A @I § |
T F T T @A FET AMEY )
B o § | A wwew §Aafew
dar Y g Fgr & @evr §
fF T ol o7 | Fargeaw &t g
M 2@y gT TF @MU AR
pfgfaa faw @ s @it W
@ 3T F TASEAFIT HI AT TOHT
AT # | T ARl ¥ oA §
™ # wfFA #RT Fw@r § fE
™ ¥ ¥ fagaw 9 AH @7 F
™ wEEY SO fFar o

. Y
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SHRI SANKAR PRASAD MITRA
(West Bengal): Mr. Vice-Chairman, Sir,
the hon, Minister has said that there was a
proposal from the Department of Sports to
establish a society called “The Sports De-
velopment Authority of India, that there
was no provision in the Delhi Act for
registration of societies for the promotion
of sports and games and that is why this
amendment has become necessary. Besides
societies for the promotion of sports and
games, societies for the promotion df
social walfare, for activities conducive to
the protection and improvement of the
natural environment and compassion for
living- creatures, are also being brought
within the purview of this  particular
legislation.

My mind is not ye't clear as to why the
Ordinance was necessary and on this point,
1 hope—I am not opposing the Bill—the
hon. Minister would be pleased to throw
some light. I have read a summary of his
statement in the Lok Sabha on August 16,
1983, In the summary it is stated:

“In accordance with the recommen-
dations made by the Consultative
Committee of Parliament for the Depart-
ment of Sports, on the 22nd July, :
1983....” -

Parliament was going to meet on the 25th |
Tuly, ‘

“..the objectives, powerg and func-
tions of the proposed authority were be-
ing considered in consultation with the
Indian Olympic Association and the All
India Countil of Sports. The matter
-had already been discussed with the Pre-
sident and Secretary-General of the’
Indian Olympic. Association on 5-8-1983,

Parliament was in session then.

“The matter would now be discussed
with the President of the All India Coun.
cil of Sports shortly. We thought that
if we waited for another two months,
then obviously there would be dclay in
the settinz up of this Sports Develop-
ment Authority and its registration.”

I will quote the later portion of his state-

ment as published in this summary.
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. “The Soprts Development Authority
cof India when it was formed, would
obviously frame rules regarding the
‘charging of rents, etc. They would also
.ensure maintenance and optimum utili-

sation of the stadia in Delhi and promote

sports in the country.”

Then he goes on to say:

" “For the time being, the Special Orga-

nising Committee for the IXth Asian
Games were looking after the stadia.”

Therefore, Sir, it seems that, the formation
of the Sports Development Authority of
India is still, more or less, in a nebuleous
state and it is yet to come into being,
after consultation with various expert bo-
dies, In these circumstances, why the
Ordinance was promuigated, I am not very
clear,

Sir, in the field of cricket, we have won
the World Cup and we all Hope that our
standard would be maintained. But in
hockey, football and other games, our stan.
dard seems to be still lower than the world
standard. And we hope that this Sports
Development Authority.. .

SHRI NIRMAL CHATTERJEE (West
Bengal): Yesterday we had a drawn game
with Pakistan.

SHRI SANKAR PRASAD MITRA: Yes,
but a drawn game is not high standard.
I hope the Sporty Development Authority
which is going to be  formed in future,

would make all efforts to improve our

standards in sports. The hon. Minister
in his opening remarks has said that it is
the intension of his Department to revise
this law and with that end in view, he is
taking appropriate steps. Well, in the ori-
ginal Act, he kaows, there are various pro-
visions, but what happens in actual practice
is that if seven persons can combine, draw
up a memorandum of aims and objects,
articles of assoeiation or rules and regu-
lations and file them with the Registrar
of Societies, the society ig registered as

a matter of tourse. In actual’

practice it is doubtful as to
whether any scrutiny of its
aims and objects, ruleg and regula-
tions, memoranda or articles, ever takes
place. Then there are provisions that a

5 PM.
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registered society has to file its annual re-
port, its audited accounts, its list of office~
bearers and its minutes of the annual gene-
ral meeting, with the Registrar of Societies.
These are filed. All registered societies
have to file thése documents. If these do-
cuments are not filed, then penalties may
be imposed, with the possibility of the
registration being cancelled. But these
papers go on piling up in the office of
the Registrar and hardly there is any
scrutiny or monitoring of these documents
with the result that many societies which
may not be functioning in a healthy man-
ner, in the interests of the general public,
go unscathed. Since he is thinking of
revising the law, I hope he would think of
making the law more stringent so that the
registered societies may be subjected to
proper vigilance and supervision. With
these words I suport this Bill,

ft wism fag (sox =aw)
AT WEey, §  {ETEew
WaLaw faeht wifede 1983 &
FuaY W ¥ fr @9 g g O
gk faa s o 7 W fewmyaw
FT TE @I & Sa9r Ay Far
1 guR Sielt ot ¥ oag wr &
g WieAw @ 1 T qEG A,
T 9x uTer ST fam § 1 RN
o TN faw @1, wgt as §
qamaT ¥, @ar At & frdm agt
ferr, =ifF ag zowr wEEr 3
ggAq Araw g &, faw wisAg 3
aR # s fwme & 1 o
g9 FAS S Q@ darw
A fRdy g5 aF SeEN SEw

EN

faar € )
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AWUEY, 1860 FT  FHETIAS

I T T8 [T @ §
g 1997 &= FT g AW g 204}
W oF owfex ¥ ¥ s fr
g fagra fafw 7@ Y ¥ sgr
t sy famr 3 aehdfwa faw
T Smr oarfgd, Ag wd &t
wift 1860 &1 fav @ awg T
a7 A FERT RW T[EH AT, g
AR 9 | W AW F AWML AW
A0 ff oI 1982-83 ¥ 9 g
MAR qG §®R & a1 AoH
9 A W o f EE W AR
% & | ag e § FW-AR drear
g AR wgar @1 WY W AR T
frar § 5 awfighae faw a9 A
W qE@ FET oar g o oar e X

B2-OiF HHTHT AW F( T IO

g | qrE-anm FwT wewefaa fae
. st Jfgd arfe greese S
9T qA FE F WEw T & AR
qed T AW WY Swar ¥ g oo
ot Ay fRaga § fros seigfaa
fasr seT @ =fegd
WA, FA-E G g
foe, =@ faOely o ¥ & R
aHT 987 & g AWy WEAT ¥ wgnf
FT w0 & Aled gER 5 fael
&, GO T8 F T AT AW
g H AT 1 # sww fNdew
Femr 5 ool ww F 9%, w=o
Fm & far «f @A A ART
TF W TE 4% ¥ 4= A a|
&1 SUTEr Wewl N HWIT AT
OFTEHT  q19 R | fEEHe |T%
et gg AW § oggw A
Pl S ogw faw AT ww g 3
GEE: B B 3 A -
‘fr awg w7 grm, fagrm § gaw
Y2 wIAr qdf wgar § 0 7 9
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wez 5 ¥9wT eBm SO A qW
f AT, @@ a9 WES
g8d wgd »av afl Qar °r, IS
W gad wfag  fear war @
ot 38 & fau 43 wew qW
gs | T TNEQ TATIFE AAFE
% fgafeq § oy 9ew w@ys ¢
WY myguas wqfEd w1 A
OF dg7 3 wgQ@qdw F1H T @«y
T oAGET AW0 gleRd ¥ Ve g€
T T HETEQ AT sEnT Srar
Fifew WX A @ TEOAT ST ST
TE | owdr PF W feAr /W
EIHNHE 1982 4 §I IHY BATY AN
Fi AEST AEI TG E 1 IHA AN
wg wEr F) At F 9y fawara Tear
g & Wi anT teg w9 F oA
qi FA%| AZT UOS! @/ FT HHEAT
g VARt 9T & U7 wEAr FgT g
f& waiEga sadade waifeE & dy
4 gary faa = wig s ¥ §_¢
aqme UFUT 8 WX 7Y €@¥y wAEr
3 faafty & g w7 § abw 3w
gy WeEdwa UEFE % aew
ARl AT A ST (A A7 &
fgafger d Tomama gt STiED
g Adf, 38 W34 & § A gAa
AR & HT W FT GIG FE@E v
Hin T sHawas wAifE &
FH IET AT FW Foidl, ILFT G
Tw W AR #T W VAT FAT,
FeTa T BN, TETHT WIARA%ST
Tq am # E fv wid faw wea
¥ ad EEedEl @¥ 44 M TN
% qgd 48 g, ¥4 ¥ gl farg
qyg s W (4w & ag A §, A
w1 9y famcc a0 § wmigar § fe
§ gQ aig av i < T erEy
TIFAT  WARE T WHE W A
T XiaEdva uFT

Sy gy Se o .
IR IO -4 B N RV R

o

‘.
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a7 § 39 f99 %1 @ sgm@r
T 2 MT I UF AABYT €22
Y I B Ferr sv @ § 1 fagren
g Y gmua garR Hy S
gy fegr ¥ wawr @1 # gwdl
s g, afFT a3 S g wlwr
faar & sg=sr § grargds 3 e
WA & g FO FET H AN
ECCUNRIECUNE SIIEG
fa® @1 @1 ard Fgar =rgar g |
Bt 7% WErgaS NEgwa e
wifa T g9 F, I IIAT AKA-
T 2 15w wed feewn F
faw ar 7 A7 omg atg & faw
fay @ dowwa dga e 3
& TGO ) FiFT WA w9 @y
A 7 Ay oy fsegan ad g
a9 V& & seww 81 gud
% I Jg & Sragr FFar swar
wifagr, F© 37 qI@ F gIwAT A
sty Trfgg f sk faegma &
faq mraga-aa ared ¥ warfas
a1 gasT Wiwedma g sar =nfEe
g 7d) g wfag o+ wax feer
sfgerd ¥ waw Fwegwa frar g
q 99k faars wrdardy gy =ty
g AT 93 & 7 @I @
iy av, A & arg 9v, o M
Gar w1y & faw, S 98 &
gl 77 & fau fegmy wea
A § 1 ogd agT gy A EHE
F73 & weva & fyad 1§ wWr
oI ¥ AT W wIA & (AQ
faegma 7 TG0 g% | 3EA TR
FT AT Q& [war Frar =l
gmx wifs @ St ¥ aga AF
Fzr & z9d WA AT WEWE
gaty ¥ FX d @§ wragrw qdl
¥ & sgar fo dar S wesig e
faq 0¥ Qg g4 @ AT w1 AT
@R 1 39 fa@ & AW Ggq W
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g, 92w aga mser §, fagon &
g8 faq F1 yds Fvar § | wmF
g saav fear, % fou aga
qgq AL |

SHRI HAYAT ULLA ANSAR1 (Nomi-
nated): Mr. Vice-Chairman, Sir, I put
before you my experiences about the whole
policy which is going to be changed. I
have been interested in adult education
since my boyhood. Forty years back [
found a society called ‘Taleem Ghar’ Mrs.
Sheila Kaul was the President for 18 years
till she became Minister of Education and
now jt is Mr, Kamlapati Tripathi, It so
happened that in 1979 we started experi-
mental work in Basti Nizamuddin for adult
education. But [ may celf you thac aduft
education has become combinéd with a lot
of social work, because when we used to
teach the adults how to write and read
they enquired from us how  to behave
with their children and how to educate
them and their wives enquired how to teach
their children to live. Naturally by teach-
ing such things, ‘Taleem Ghar became a
social organisation by and by. So we statt.
ed social and adult education in Basti
Nizamuddin, and so many people became
interested in thag Basti, and they asked
us to build yp a society. We tried to get
it registered under the Societies Registration
Act, bug then we were toid by the lawyers
that as far as the existing Act,
is concerned it is not sufficient for the
purpose of registering a social society, But
many pesons pointed out to us that there
arg so many registered societies like Ran
Baseras and others. Then when we ap-
proached the lawyers again, they said: of
course, you can get the society registered
but if anybody sues you you will be charg-
ed with circumventing the law, The resuly
was that we could not register our society
and it disappeared by and by. T tried ¢
meet certain friends in the Governmen
In those qays it was the Janata Govert
ment and they did not pay any heed to u
Naturally we could not do it.

Now, T will’ exvect that besides maki
this registration of socicties you may ha
a provision or place in it for social or:

nisation as well like voluntary organi
tiong and something like that.

That is what I wanted to say.
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st TR AW wFAY (IAT
@) ¢ FaRWEETA ST, 4¥ ¥§
Hrarzd Wagmy ox A1 fEe A
wfexifaa fag or FF erfay weq
# arg @y S AW O A AW
gag § 4§ =war fF 73 garad
FqY AAT 4AT, WETRA FA AT
fRIT AT ? TEA AT HET T FH
arefr @yarsfeat w1 arg fear war
27y gua ¥ PRATFLF BAAR
ait ¥ afas, arqifas, da70s
fawra & wrawaat * fad A
A FA e Wrarsfeat 1 @ TR,
B ALY H uF KFaT § 0¥
“FrfwE & 90D ATEIAT Jimer”
nufa g% F AW 4 I w0 AL
W fer @t & 0 awy # fied
aft, grgrfaw, wifas My Fafos
gfez 3 faws avl & A q6e
frqy ®m Waq, a3 AT a9k
& A mrar ? gawr arw frear
Fa @AW L EF AW AW AN
Q% gard 3} AN QT U af
geE g3 W ¥ TAIR FIRY
waard @ ¥ 4 ¥ @A ad
CHOT @ W BAEM ST g 9 o
To @fo To & @F FW IN FI¥,
gwist ¥ w97 | I8 3T a7
Fr rargfzdl 9T @FT AFGT Y
gai weEr 2 MR & SO Eadd
geard gaar st W & ¥ a%
ATt fagaw £ 0 7 oag @
AT GeE gArl W W 9gar
oW FIEQIRes FAr &Y, grarge
FAT @ AT FAT FT AT G G
y Tar famar ong A QT G S
TTAT FIF FE Y A HIX JTHIT
d qur g 7 owai a3 & W@ &
@ e w3 ¥ 7 ogm #m el
12 @1 eyaws & oFr s
T QA 9 A A @RS 1 9T
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AT W dar T g a7 a1 aE?
WA w7 fAggw @ FT o A
#1§ frdaw adf |1 zm qw@ A
HIarzE § FATY FT FT BALT g )
ggfrr Haveie 8 fad:a F@r
gigw f5 gare 9wFy W0 T 09
oF dmiga WU IF 9T IZE A
w9 gfAar Wy F Fig 8
398 wver 9 & 7 98 v 8-
faa fag @@ F 9tg FUF
gafar & zTo dmgs &1 fadg
HIAT§ |

SHRI SHRIDHAR WASUDEQ
DHABE (Maharashtra): Mr. Vice-:
Chairman, Sir, is is very doubtful whether
the Government can bring a comprehen-
sive Bill. Sports is a State subject. As I
find from the Statement of Objects and
Reasons, this Societies Registration is en-
tered at No. 32 of the State List in  the
Seventh Schedule of the Constitution, 1
find that the hon. Minister has brought
this amendment restricting it to Delhi area
and it is not applicable ‘to the whole of
India. This Act was passed in = 1860.
At that time, the Concurrent List, the
State List and the Central List in  he
Seventh Schedule did: not exist. At that
time, the Act could be passed like this.
Now, the Central Government cannot en-
croach upon the rights of the States in
having this Societies Regisiration Act  or
the Sports Act, . 1 find from the Aims
and Objects that in 1961, the West Bengal
Government passed the West Bengal Soc-
ieties Act replacing the 1860 Act. The
subject is very important. T would like to
know from the hon. Minister whether any
State Government has been consulted be-
fore bringing these words “Sports and
Others” in this Amendment because: the
sports have to be developed by the States.
In the Constitution, physical education is
in the Concurrent List. But sports is in
the State List. Tf we have a sports policy
and a Sports Authority, then its imple-
mentation and financial  arrangements
have to be made by the States. There-
fore, it is necessary that the Government
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should consult the State Governments be-
fore bringing the words “sports and
_others”. Otherwise, thé problem of Cen-
tre-State relations wili come into picture.

Sir, I am a Member of the Consultative
Committee on Sports and its meeting was
held on 22nd July, 1983. But this Ordin-
ance was issued in Junme 1983. Sir, the
Law Minister an  eminent lawyer. I
hope he will exercise his powers and res-
trict the Government-and other Depart-
ments in issuing ordinances where they
are not necessary. I would like to have
a specific reply from the hon. Minister
about it. Sir, the Asian Games have
given a fillip to sports in our country. Sp-
orts, physical education and recreation are
given a very low priority in our country.
Only four paise per head are spent in our
country which is the lowest in the whole
world. Unless a minimum of Rs. 3|~
per head are spent for the development
of “sports, you cannot think of having

. competitive sports in our country. From
that point of view, it is very essential that
a comprchensive bill should be brought
forward. Only an Act of Parliament can
create such an authority as the  Sports
Development Corporation or such other
things. My friend has said that the sp-
orts federations are independent and the
Government cannot interfere under  the
Societies Registration Act. If you want
to develop good  sports in the country, a
sports fund has to be created. It is not
sufficieny merely to maintain the Stadia
which have been created in the  Asian
Games. But the real thing is to provide
play grounds and equipment facilities at
the school and college levels, and for
which there is no play-ground policy of
our Government. For that purpose, if
at all anything is to be done, if the res-
ources are to be raised, as you find in
many democratic countries, an Act of Par-
liament should be necessary to raise the

resources which may be used for sports

purposes, and not a comprehensive Bill of
Societies Registration. Here, the compre-
hensive Bill is not possible because sports
is a Sta%e subject and it is for the States
to find out. :

Sir, I would like to bring one more
point to the notice of the hon. Minister.

862 RS—15.
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In my State of Maharashtra, we have not
only to register under the Societies Regis-
tration Act but also under the  Public
Trust Act. The Public Trust Act and So-
cicties Registration Act are running par~
allel to one another. Therefore, when the
whole subject is going to be considered by
the hon. Law Minister, I would like him
to consider this aspect of duplication
also. Two authorities are there. If we
want to register a society, it is not suffic-
ient for me to register under the Societies
Registration Act. Then, simultanously, I
have to apply for registration under the
Public Trust Act and send out statements
to different authorities. Therefore, it is
time that one authority is created so that
the voluntary people who want to work
get interested in the running of the soc-
iety. And it would not be proper for any
regulation to be made which would inter-
fere in the voluntary effort of our country.

In the welfare society, the biggest causualty
ig the voluntary effort. Voluntary efforts are
decreasing even in the sports field. Every
time they have to depend on others and
Government. Any sports development or
any social welfare development is not pos-
sible unless the people are permitted te
aet and permitted to raise the resources
and develop their own ideas in their own
way. It is necessary in a big country
like ours. In this connection, I suggest
that the Government should consider ser-
iously of having a sports policy in  the
matter and also a larger perspective in this

connection. Thank you, Sir.

st frg Fem AT ¢ SUGHTSA
ERT qH UgHr A S HAl AERS
¥ g w@darg, Ot & e qdr
@t &, g 98 fr wmfedw & wfa
@1 zeE & famr & oo 3R
gtz famr @y § @ 5w wifedw &0
w1 Wifacs & w&fd »me 22 S
#1 mifeda S fur qar 10 57
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® 3T Jww F faw gy W,
25 JATE FT JAA AT AT | wAAA
78 3 fo uw w@¥ avw faq, 33-34
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wfq amw, wredy #r gl geaETer
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F w7 F TR
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¥ T oFaT A0 ! qT F FFAT A
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& & gw @t ¥ faw @ase
qAGT {291, QT S1FEC qudAT qmr
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¥ e & dv argec SO
o6 fazee,  SowA ATE W
FeRaT FAT AEA  Foar ;A
FHAT TF qgd A0 wex g | U
T ¥ wfze fF Fv 3 AfEw S
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wiEq WA F foT FAT AE@T g,
M wzaT g M @T AL g,
EZITT 1T FT g, PRATAGLHT §
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W g ag "g wEy & fF ogEy
TIAT AT &, gg "I AG AT E,
Afer o I g ot gwIT  agt
F o & A Tmwra & fag Far
F¥ gmEgm owsr & 7 (49d)
Y oA & WEY ¥ faw @Y
wgq {5 ag A=l F fau ¥, gqw
faon, F@esr 99T W F fau @
fsT 1 fagre § wro gve § wmw

sty g, fagre ¥ ome  wgd

a9 g 4% §, AT g aFaT
fo o Agt wasE @F gl
ar & waa wgar § fFO_/W
qEq A qROATAT W WEA R
§ W AT G g7 e &
FA-HA AIAE g § afomer
f& g AWAT g, FATT QIAA TFAI
g1, a1 sfefamw &1, I@ AR 9T
A @A ¥ fag & =igar 5
fofrae &R IME W@ Sifs RO
HWMEA & | I UMW @ UF  AE
¥ ooma awx & ww § fw ogw
fadtae FHI H AL W4 A TAFI
g a@t W qW, Afsa mear g
sFafga faggs w3 W @4,
A1 wg ST Ad HA W@l g, SAHT
ATAT WY FL, HIT T THC FE
fadas waaa AreT T L HTE
FASAT ~—TF BT s FEAAIT FE,
ST WUE, TeaA 8, 98 qE FE
gEATA AGT FHEAT Argal, T TAg
Tifedd AT BT T |
zedl  wsal ¥ @i F O ggAT
ez #9E; € faaaET Tigar g
st A Wil ;o "3,
fag o w1 §9 gevg fgparar o
FETRW WU FIA F A FAT
A1, F@ TAF qALT & T AG

&y arwm W oag  FTHT I
3 v semRwi §,  UEl WRE
fagir gmr g | fRaw weAEwW

!

[ 22 AUG. 1983 1 Delhi (Amdt.) Bill, 1983 - 454

TAH) AFY A L fFr oA wmw
FY ITHT Q1% FET w7 OF ST HAT
g fadgw #1, suwr § foow 4
FQT E, fFg S a3 o ¥ wEr
fF ag st @awg FT 9T ATHAT B,
g UST  HIFT F AR WA
F FT Ag N oww faeer § I
mfgd waw as g "@fww 2, a
THHT I WYT A a@Tr TGy g
FMx SN A ANF FEATAT
g F W garen femr &, =@
FARAT TAART T, a1 ag W 9E
e F1 A e & omodr smgefa
gFz I gT Fgar § 5 genew
S FE H§ FESr 04y SEG
FITU AT, g 3IAF g9 o 4T
T gET F 0

gafan & gasr faim war g

SHRI GULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Vice
Chairman, Sir, I want t0 mention  just
one point. Clause 2(b) of the Bill states
that this is being done for the promotion
of social welfare activities conducive 1o
the protection and improvement of the na~
tural environment (including forests,
lakes, rivers and wild life)...

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): Your name is not here,

SHRI GHULAM RASOOL MATTO:
Sir, my submission to the hon. Minister i4
that as this Societies Registration (Delhi
Amendment) Biii, 1983, is restricted to
Delhi alone it has a very laudable purpose
for it aims at the protection and improve
ment of the natural environment - will he
consider sending this model Bill, after i
is passed, to all the States with a letter
suggesting to them that they must  alsc
amend their respective Acts for the pro

. tection and improvements of natural en
vironment like lakes, rivers, etc?

SHRY JAGANNATH KAUSHAL. Mi
Vice-Chairman, I thought that in th
Statement of Objects and Reasons and i
my opening speech, I had covered all th
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points which have been raised by the hon.
Members here because 1 anticipated that
these will be  the possible arguments
raised. Before I give replies to the indi-
viduals points raised, I may mention only
one thing.” The object of the Bill is very
limited. And T am happy that no hon.
Member disagrees with the object of the
Bill. In fact, almost all Members have
gaid that the object is laudable. But two
objections mainly have been raised. One
is: Why are you bringing piecemeal legis-
lation; and the other is: why did you feel
the necessity of promulgating an ordinance,
And incidentally, it has also been asked as
to why are we creating a society and whe-
ther it is very necessary that a

organisation should be created for the
purpose of developing sports, If the
House pardons me, I may only draw the
attention of the House to one or two
passages in the Statement of Objects and
Reasons, because most of the points are
covered; but I will certainly throw  more
light on it.

The first point raised is: Why are you
creating a society?

[The Vice-Chairman (Dr.
Najma Heptulla) jn the Chair]

{ Shrimati)

It is the Department of Sports which
wants to create this authority. So far as
Law Ministry is concerned, we are only
concerned for the purpose, whether once
such a society or an authority is created,
can it be registered under the Societies Re-
gistration Act, and we found that it could
not be, Thy is why, the Department of
Sports—and infact, the Minister of Sports
was very keen that this amendment should
'¢ brought about. And we all know that
ociety is nothing but an association of
ersons. It is not a corporate body, be-
ause a corporate body has its distinct en-
ity: but the society, once it is register,
ets certain facilities for transacting its
usiness, because the association of per-
ms find it difficult to operate as com-
ared to a society, and that is why, in my
;ry opening sentence in the Statement of
bjects and Reasons, T had said: “In the
ntext of a welfare state, societies can

society’
should be created or some other form of
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play a very useful role and State action

. can be taken more conveniently through

the agency of a society in the sphere of
activites which are not carried out with
commercial - motives.” This is the necess-
ity of creating .a society. Then, why was
the necessity of bringing an Ordinance?
I would only read a few lines and ther
I will give the sequence of events as  tol
why we resorted to the device of the Ord-
inance and why we could not wait any fur-
ther, - In para 3 of the Statement of Ob-
jects and Reasons, 1 have stated “‘The
deficiency of the Societies  Registration
Act, 1860, as in force in the Union terri-
tory of Delhi, with regard to its coverage
came into sharp focus....“Mr, Mohunta
I suppose read it....in  connection
with the processing of a proposal of the
Department of Sports for estabilshing a
society by the name of the Sports Devel-
opment Authority of India for the pur-
pose of looking after the stadia and other
facilities constructed, renovated or created
for the Ninth Asian Games, 1982, and °
also for the purpose of promoting sports.
In view of the urgent need for processing
the proposal, the President promulgated the
Societies Registration Ordinance.” ’

I now come to the sequence of events
which happened and which may justify

passing of an Ordinance. Obviously, my
friends opposite will never accepy it
because they have—probably I will not

blame them very much—developed an
allergy. They seem to have developed an
allergy whenever any Ordinance is issued
even though there may be a necessity for
it. Mr. Jha has said...........

st fog I owv: F F wEy a7
fF d=f & UwwETr #T oW
AR F oA IF FX TR
ar o A oF F foF gw oaw A
gr feorr gy v 1 7 sfaEe
FIWT T 1 i o|y o osnfeNd
ATET

SHRT JAGANNATH  KAUSHAL :
Quite right. I agree. I was going to say
0.



457 Societies Registrarion

SHRI SUSHIL CHAND MOHUNTA:
We have even supported you for the lau-
-dable objective for which this amendment
is sought. You cannot say this thing that
the Opposition wants to oppose everything
merely for the sake of opposing it. We
appreciate the good things which you do.
We do appreciate. But at thé same time,
it is also our duty to utter a word of
caution. ‘

{Interruptions)

oY AT BWAIE S w

AT gy @ # S A 2 oag

oSt w1 v @ &7

grgaterst It (sitwel)
AT gagear] ¢ WS s erae}
e H Agt 3, 7oz & § Ak A
I F 1 W AT W oA BT
ARG -

SHRI JAGANNATH KAUSHAL: She
s a doctor, but, perhaps not a doctor
of medicine,

THE VICE-CHAIRMAN [DR, (SHRI
MATI) NAJMA HEPTULLA]: Doctor
of science, not of medicine,

SHRI JAGANNATHRAO JOSHI: We
are bound to be alert. Whenever Govern-
ment wants to promulgate an Ordinance,
when it is not warranted, we have every
right to oppose it. Where is the question
of allergy in this?

SHRI JAGANNATH KAUSHAL: There
is a difference between alertmess and
allergy. (Interruptions) Why shounld you
find fault when we bring such an
innocuous legislation before Parliament?

AN HON. MEMBER: Why should you
promulgate an Ordinance? (Interruptions)

SHRI JAGANNATH KAUSHAL: I will
explain, As T said, I will explain to my
friends as to what has happened. It is
for the House to judge. What has bap-
pened 3 that the Department of Sports
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found that there is some difficulty in
getting that society registered. I am only
giving you sequence of events sp that you
can judge what has happened and why
the society has not yet been registered or
why it has not come into being at all
till today, because, this is another arga-
ment which has been raised by so many
hon. friends that you were in such .z
hurry and yet you have not been able
to register the society. This is the ar-
gument I am going to meet. What I am
reading for your kind consideration is this.

AN HON. MEMBER: That you have
read already. \

SHRI JAGANNATH KAUSHAL: At
the meeting held on the 6th June, 1983,
the Cabinet approved a proposal of set-

“ting up an organmisation to be called the

Sports Development Authority of India,
under the Societies Registration Act, 1860
subject to section 20 of the Act being
amended to include the subject of sports
as an objective for which the registra-
tion of the society can be undertaken so
as to remove any doubt in this regard. This
happened on the 6th Jume, 1983, The
Cabinet also approved the following pro-
posals, inter alia, the creation of the post
of an officer on special duty in the rank
of Joint Secretary, with subordinate staff
to work out the details and registration of
the Sports Development Authority of
India and finalisation of the objectives of
the Sports Development Authority of
India in consultation with the Ministry
of Law and Ministry of Finance. An
OSD in the rank of Joint Secretary has
since been appointed in the Departmet
of Sports with effect from 8th TJuly, 1983,
for a period of six months to work out
the details and registration of the Sports
Development Authority of India.  The
Memorandum of Association and rules of
the proposed Authority have already been
drafted and submitted for approval to the
Minister of Sports before they are pro-
cessed further with the Ministry of Fil}-
ance and the Ministry of Law. In accor-
dance with the recommendation made by
the Consultative Committee of Parliament
for the Department of Sports — 501310
hon. member referred to this; he said,
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it came much later; quite right it did
come much later — at its meeting held
on the 22nd July, 1983, the objectives,
powers and functions of the proposed Au-
thority are being comsidered — this is
what the Consultative Committee said; you
better consult these authorities also — in
consultation with the Indian Olympic As-
sociation, All India Council of Sports and
the SNIPES Board. The matter has al-
ready been discussed with the President
and Secretary-General of the Indian Oly-
mpic Association on 5-8-83. The matter
will now be discussed with the President,
All India Council of Sports and the
Chairman, SNIPES Board shortly. It was
considered necessary to issue an Ordinance
during the inter-session period so that ac-
tion could be initiated immediately to
set up'the proposed Sports Development
Authority of India and to register it as
a Society as early as possible,

Now my submission to the House is that
you may not ultimately agree with our
view but don’t look at everything with
suspicion. After all, what can be the pos-
sible reason in such a case where you
can say that the Government has acted
with such an ulterior motive? That is
why "I -say, do npot develop an allergy
toéwards Ordinances. After all, Ordinance~
miking is also a part of the Constitu-
tion.

SHRI HAREKRUSHNA  MALLICK
(Orissa): Not when the House is in Ses-
sion. .

"SHRI JTAGANNATH KAUSHAL: Now
the Ordinance is before you in the shape
of the Bill. Ultimately, it has lost much
meaning ‘and all of you agree that we
bave done something ‘landable. The mo-
ment you agree that' we have done some-
thing landable. ...

SHRI JAGANNATHRAO JOSHI: You
have not done, you have decided to do
something laudable,

SHRI JAGANNATH KAUSHAL: A

number of other contentions have been
raised with which, as a Law Minister, T
am not concermed, what type of sporis
body will be formed, what the shape of
it will be, what the memorandum will

|
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be, what the articles of the associatiom
will be. My objective as I started by
saying, was highly limited, to set up ao
authority for the purpose of looking after
the valuable stadia and other facilities
which were constructed in Dethi. When
such a Society comes into being, we will
say, all right, we will facilitate yon for
being registered under the Societies Re-
gistration Act as in force in Delhi.  (In-
terruptions). I am not yeilding,

SHRI HAREKRUSHNA MALLICK:
The Law Minister ig supposed to know
every bit of it.

SHRI JAGANNATH KAUSHAL: I am-
not yielding. Unless I yield you should
not interrupt.

Then some othcr questions have beenm
raised by the hon, Members wherein they
said that the new stadia had probably not
been utilised properly, somewhere the po-
lice was sitting and somewhere some-
thing else was done. On that I may give
some information, The information is,.
at the request of the Delhi Administra-
tion, the Delhi Police have been allowed
temporarily to occupy the dormitory ac-
commodation, not in stadia, we should be
clear about it. The dormitory accommo-
dation attached to the stadia was allowed
to them. Now the Delhi Administration
has been asked to vacate the dormitory
and the Lt. Governor has assured us that
he is going to do it quickly,

The other thing which was raised by
the hon, Members was that the Sports
Development Authority has been permitt-
ing other authorities to use it. On that
matter, I may only mention that after
this was built, since January 1983 the
stadia have been used for 591 days and
cut of these days, for 544 days they
have been used for sports purposes and 47
days for non-sports purposes. These are
allowed to be used for non-sports purposee
only when they are not required for sports.
So, again the question will come in, that
till today various organisations, which
were set up at the time of opening of
the stadia, have been Jooking after them.
Now, since a comprehensive authority is
being set up in consultation with all the
bodies of sports and since you are alf
agreeing with us 'that it is being set up
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with a laudable object, 1 thought that
with all grace you will say, all right go
ahead. 1 thought, at some time, 1 would
get some pat on my back but unfortu-
nately. that is very seldom given.

Some hon. Members have given some
suggestions that when a comprehensive

Bill is prepared, we should keep all these

suggestions in mind. If you kindly have
a look at what I have said, we want to
get this Bill thoroughly examined by the
Law Commission so that subsequently this
argument may; not remain that again you
have come with a half-baked legislation.
Thig is what I said in my opening re-
marks. Government has already taken a
deision to refer the revision of the Act
to the Law Commission and the Law
Commission will go thoroughly into it. It
is hundred years old legislation and it was
passed at a time when, a8 Mr. Dhabe
rightly said, there were no three Lists of
the Constitution, They will go into all
this.

With regard to what one friend said that
we only came out of our slumber. when
some States had already amended their
Acts, T may tell you that I have said so.
Since it i3 a State subject, our attention
was not drawn to it. Our attention was
only drawn to it and it came into focus
when we were told that such a laudafle

object—registering the Sports Development

Authority of India—cannot be achieved
because it cannot be registered as @
“society”, That is why we are now
bringing forward this Jegislation only for
the Union Territory of Delhi. For that
I need not tell my friends that Parlia-
ment hag the power under article 246,
sub-clause (4) to make laws with respect
to any matter for any part of the territory
of India not included in a State notwith-
standing that such matter js a matter enu-
merated in the State List. So we have
the power only to legislate for the Union
Territory. Therefore, my respectful sub-
mission to the hon. Members is, I ~am
grateful for the various suggestiong made
and we always attach great importance to
whatever falls from the lips of an hon.
Member of this House, and I would now
oppose the Resolution and 1 oppose the
amendment of Shri Jha, Why refer it to
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a Joint Select Committee or a Select Com-
mittee? There is not much controvercy,
why refer it tc a Committee? And I
will commend that my Bill may be passed.

= oo o w1 UF IE@ AR
gar i & sofighaa o w1
S ICEE AR AL SC A S

Hf SATA WU 2 4 FI@ WG
ag qwey ¥ fr FgEAr wHd §
affm ww oqs fem oo @ W
T oA T ©F ¥ T AT v
g

SHRI VICE-CHAIRMAN [DR. SHRI-
MATI) NAJIMA HEPTULLA]: I shall
first put the Resolution 1o vote. The
question is:

“That this House disapproves the So-
cietieg Registration (Delhi Amendment)
Ordinance, 1983 (No. 3 of 1983) pro-
mulgated by the President on the 22nd
June, 1983.”

The motion was negatived.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJMA HEPTULLA): I shall
now put the amendment of Shri Shiva
Chandra Jha to vote. The question is:

«“That the Bilj further to amend the
Societies Registration Act, 1860, as in
foroe in the Union Territory of Delhi,
be referred to a Select Committee of
the Rajya Sabha consisting of the fol-
lowing members, namely:-—

Shii R, R. Morarka

Shri Biswa Goswami

Shri Shridhar Wasudeo Dhabe
Shri G. C. Bhattacharya
Prof. Sourendra Bhattacharjee
Shri Suraj Prasad

Shri Rameshwar Singh

Shri Hari Shankar Bhabhra
Shri Kalraj Mishra

0. Shy; Nepaldev Bhattacharjee
Shri Dipen Ghosh

Pt
e O TR S ol A
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IDr, (Shrirpati) Najma Heptulla]
12. Shrimati Mohinder Kaur

13. Shri Shiva Chandra JTha
with instruction to report by the first
week of the next Session.”

The motion wds negatived.

THE VICE-CHAIRMAN. [DR. (SHRI-
MATI) NAJMA HEPTULLA): I shall
now put the motion moved by Shri Jagan-
nath Kaushal to vote.

SHRI LADLI MOHAN NIGAM (Ma-
dhya Pradesh). This i8 a motion moved
by Shri Jagannath Kaushal not in his in-
dividual capacity but as a Minister for
Law. You should say, “Minister of
Law”. These are formalities which have
to be observed,

THE 'VICE-CHAIRMAN (DR. (SHRI-
MATI) NAJMA HEPTULLA). All
right. We will put the nomenclature,
Shri Jagannath Kaushal, Minister of Law.

I shall now put the motion moved by
Shri Jagannath Kaushal, Minister of Law,
to vote. The question is:

“That the Bill further to amend the
Societies Registration Act, 1860, ag in
force in the Union territory of Delhi,
ag passed by the Lok Sabha, be taken
into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAJTMA HEPTULLA}: We shall
now take up clause-by-clause consideration,
Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the
Title were added to the Bill,

SHRI JAGANNATH KAUSHAL: Ma-
dam, I move:

“That the Bill be passed.”
The question was proposed.

SHRI SHRIDHAR WASUDEO DHA-
BE; Madam, 1 only want to make one
point, At page 2 of the Bill, the Minis-
ter hag used the words ‘“Sports and
Games.” 1 would like to know what dis-
tinction he makes between sports and
games because it will create more legal
somplications afterwards.

[ RAJTYA SABHA ]
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SHRI JAGANNATH KAUSHAL:
These are two different words, obviously.

SHRY VISHVAJIIT ©  PRITHVUIT
SINGH (Maharashtra). Sport is sport
and Minister-baiting is game!

THE VICE-CHAIRMAN [DR, (SHRI-
HEPTULLA)]: The
question is:

“That the Bill be passed.”

The motion was adopted,

THE APPROPRIATION (NO. 4) BILL,
1983

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO). Madam Vice-
Chairman, I beg to move:

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1983-84 as passed by the
Lok Sabha, be taken into considera-
tion.”

While moving this Bill, Madam, I must
say that the Bill arises out of the Supple-
menatry Appropriations charged op the
Consolidated Fund of India and demands
vgted by the Lok Sabha on 16th August,
1983. The total amount provided in the
Bill is Rs. 636.56 crores of which Rs,
43.73 croreg is ‘charged” on the Consoli-
dated Fund of India and the balance of
592.83 crores has beep voted by the Lok
Sabha on 16th August, 1983,

The  additional requirement  of
Rs. 636.56 crores comprises Rs. 325.90
croreg for transfers to State Governments,
Rs. 21.10 crores for loans to Foreign
Governments, Rs. 21593 crores for re-
lease to  Public Sector  Enterprises,
Rs. 10.60 crores for Union  Territory
Governments and  Admnistrations and
Rs, 63.03 crores for other expenditure.

Rs. 290.00 crores of this provision rep-
resent transfer to the concerned imple-
menting Ministries from the lump sum
provision for bettey performance by Stote
Governments, etc., made in the orieinal
Budget in Demand No.“42—Transfers to



